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Order

Learned counsels for the parties made categorical statement that the

undertaking recorded in para 4 of the order dated 09-09-2016 shall be complied within

two days.

2. Learned counsel for the respondents further states that the meeting which was

requisitioned for 10-09-2016 and was deferred as per the earlier its statement, shall

remain deferred till the next date of hearing.

3. It has been brought to our notice that there are eight applications pending, the

details of which are as under :-

(a) CA 1a3l2015 in CP 38/2015

(b) CAr44l20L5 in CP 38/2015

(c) CA225120t5 in CP 61/2015

(d) CA 3412016 in CP 61/2015

(e) CA 56/2016 in CP 61/2015

(f) cA73l20LO in CP 38/2015

(g) CA74|20I6 in CP 6212015

(h) cA 90/2016 in cP 61/201s

4. Reply by one or the other group - applicant - petitioner/applicant - respondents

has not been filed. As a result, pleadings in the applications are incomplete. In some of
the applications, replies have been filed but rejoinder is awaited. Accordingly, it is

directed that the pleadings in the aforesaid applications be completed within the next

four weeks by exchanging copies between the learned counsel. Let replies to the

applications by either side be filed within two weeks and rejoinder be filed within two

weeks thereafter.

List for further consideration on 26.10.2016.
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